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SUGAR STOCKS

t[110. SHRINAWAB SINGH CHAUHAN:
Will the Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) how much sugar is lying in stock at
present with the sugar mills and khandsari
factories and how much more is likely to be
accumulated by the end of the current season;
and

(to) how much of the stock will be released
for sale in the open market and how much for
export?]
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ttTHE DEPUTY MINISTER IN THE
MINISTRY oOF FOOD (SHRI A. M. THOMAS) :
(a) The stock of sugar with sugar mills on
15th April, 1962 was 23 53 lakh tons. A
further production of 4 lakh tons is expected
during the Test of the season. Information
regarding khandsari is not available.
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(b) Until October, 1962 when the sugar
year closes, about 13 lakh tons more would be
released for sale in the internal market and
about 3 lakh tons for export]

to Questions

111. [Transferred to the 1th May, 1962.]
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|[FARE FROM FATEHPUR SEKHAVATI TO CHURU

112. SHRI V. M. CHORDIA: Will the
Minister of RAILWAYS be pleased to state:

(a) the reasons why fare from Fatehpur
Shekhavati Railway Station to Churu Railway
Station is being charged for a distance of 63
kilometres when the actual distance between
the two stations i 32 kilometres only;

(to) since which date the above mentioned
fare is being charged;

(c) what has been the income derived
from this additional fare upto 31st March,
1962; and

(d) how long this additional fare is
proposed to be continued?]

ft ] English translation.
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t{THB DEPUTY MINISTER m THB
MINISTRY oOF RAILWAYS (SHRI S. V.
RAMASWAMY): (a) The construction of the line
wag found to be financially justified only with
the inflation of fare by 100% in the chargeable
distance.

(b) From 1st March 1957, the date
from which the line was opened for
passenger traffic.

(c) The additional income from

coaching traffic during the period from
1857-58 to 1960-61 on account of levy
of charges on inflated distances was
approximately Rs. 3-71 lakhs. Figures

tf ] English translation.
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1961-62 are not yet

to Questions

of earnings for
available.

(d) It is not possible to say how long this
would be continued. This depends on when
the traffic develops sufficiently to make the
line financially justified without inflation.]

TREATMENT OF HOUSE RENT ALLOWANCE FOR
COMPUTING OVERTTM*
ALLOWANCF

113. DrR. A. SUBBA RAO: Will th«r
Minister of RAILWAYS be pleased to state:

(a) whether any decision has since been
taken to treat "House Rent Allowance' as part
of the wages for the purpose of computing
overtime allowance to Railway employees;
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHRI SHAH
NawAaz KHAN) : (a) and (b) The
recommendation made bv the Second Pay
Commission that pay and all allowances
should be taken into account but house rent
allowance should be excluded for computing
overtime wages in all cases including those
under the Factories Act. 1948, has been
accepted by Government.
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